
VJ5      Written Answers fRAJYA SABHA] to Questions       176 

Proposal to debar Income-tax Payees from 

the benefits of PDS 

242. SHRI JANARDHANA 

POOJARY: Will the Minister of CIVIL 

SUPPLIES, CONSUMER AFFAIRS AND 

PUBLIC DISTRIBUTION be pleased to 

state: 

(a) whether there is any proposal under 
Government consideration to debar income-
tax payee from benefits of Public Distribution 
System (PDS); and 

(b) if so, the details of the proposal? 

THE MINISTER OF FOOD AND 

MINISTER OF CIVIL SUPPLIES, 

CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION (SHRI DEVENDRA 

PRASAD YADAV): (a) and (b) Streamlining 

the Public Distribution System with its focus 

on the poor is under the consideration of the 

Government. Various suggestions in this 

regard including debarring Income Tax 

payees have been made. They are under 

consideration. 
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12.00 Moon 

[The Vlce-Chairman (Shri V. Naray-

anasamy) in the Chair] 

PAPERS LAID ON THE TABLE 

(i) Report and Accounts (1994-95) of 

the National Scheduled Caste and 

Scheduled Tribes Finance and 

Development Corporation, N. De-

lhi and related papers 

(ii) Notification of the Ministry of 

Welfare 

THE    MINISTER    OF WELFARE 
(SHRI            BALWANT SINGH 

RAMOOWALIA):   Sir,   I lay  on  the 

Table— 

I. (1) A copy each (in English and Hindi) 
of the following papers, under sub-section (I) 
of section 619A of the companies Act, 
1956:— 

(i) Sixth Annual Report and Accounts of 
the National Scheduled Castes and 
Scheduled Tribes Finance and 
Development Corporation, New 
Delhi, for the year 1994-95, together 
with the Auditors' Report on the 
Accounts and the comments of the 
Comptroller and Auditor General of 
India thereon. 

(ii) Review by Government on the 

Working of the above Corporation. 

(2) Statement (in English and Hindi) 

giving reasons for the delay in laying the 

papers mentioned at (I) above. 

[Placed in Library, See No. LT-29/96] 

II. A copy (in English and Hindi) of the 

Ministry of Welfare, Notification G.S.R. No; 

100(E), dated the 20th February, 1996, 

publishing the National Commission for 

Backward Classes (Salaries and Allowances 

and other conditions of Service of 

Chairperson and Members) Rules, 1996, 

under sub-section (3) of Section 17 of the 

National Commission for Backward Classes 

Act, 1993. 

[Placed in Library, See No. LT-28/96] 

SHRI BALWANT SINGH 
RAMOOWALIA: On behalf of 

(i) Notification of the Ministry of Labour 

(ii) Financial Estimates and Budget 

(1996-97) of the Employees State 

Insurance Corporation 

(iii) Statement on ratification and action 

taken on the provisions of 

International Labour Organisation 

Convention No. 147. 

SHRI M. ARUNACHALAM: I lay on the 

Table— 

(I)(a) A copy (in English and Hindi) of the 
Ministry of Labour, Notification 
G.S.R. No. 70 (E), dated the 31st 
January, 1996, publishing the 
Maternity Benefit (Mines and Circus) 
(Amendment) Rules, 1996 under sub-
section (3) of Section 28 of the 
Maternity Benefit Act, 1961. 

[Placed in Library, See No. LT-30/96] 

(b) A copy (in English and Hindi) of the 

Ministry of Labour, Notification 

G.S.R. No. 134, dated the 28th 

February, 1996, publishing the 

Employees' Pension (Amendment) 

Scheme, 1996, under subsection (2) 

of Section 7 of the Employees 

Provident Funds and Miscellaneous 

Provision Act, 1952. 

[Placed in Library, See No. LT-31/96] 

(II) A copy each (in English and Hindi) of 

the following papers:— 


